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1.  COMPLAINCE REPORT ON BEHALF OF THE FLOOD 
DIVISION MORADABAD, IRRIGATION & WATER 
RESOURCES DEPARTMENT, MORADABAD ALONG 
WITH SUPPORTING AFFIDAVIT. 

 

2.  ANNEXURE-1 

Copy e-mail dated 18.06.2025 issued by the National Institute 

of Hydrology (NIH), Roorkee, intimating that the draft Flood 

Plain Zone (FPZ) demarcation report would be furnished in the 

first week of July 2025. 

 

3.  ANNEXURE-2 

copy of Letter No. SWHD/NIH/2024-25/CS-302 dated 

15.07.2025, received from National Institute of Hydrology 

(NIH), Roorkee, indicating the unavoidable delay and 
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confirming that the draft report will be supplied on or before 

08.08.2025. 
 

 
THROUGH 

 

 
Date:08.05.2025                         
Place: New Delhi 

PRIYANKA SWAMI 
ADVOCATE 

COUNSEL FOR STATE, UTTAR PRADESH 
F-13, JANGPURA, NEW DELHI 110014 

E-mail:advpriyankaswami@gmail.com 
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IN THE HON’BLE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

 
In Miscellaneous Application No. 603 of 2023 

  
 

ADESH KUMAR YADAV                         …APPLICANT  
VERSUS  

 
STATE OF UTTAR PRADESH & ORS                  …RESPONDENT(S)  
 
 

COMPLAINCE REPORT ON BEHALF OF THE FLOOD DIVISION 
MORADABAD, IRRIGATION & WATER RESOURCES DEPARTMENT, 
MORADABAD ALONG WITH SUPPORTING AFFIDAVIT. 

MOST RESPECTFULLY SHOWETH 

 

1. That the Hon’ble National Green Tribunal has passed an Order dated 

15.07.2025 in the above captioned matter The Executive part of the order is 

as follows- 

6. Learned Counsel appearing for the Irrigation Department, 

State of UP submits that the Irrigation Department, Flood Control 

Division, Moradabad is tendering apology for not filing the 

quarterly report within time. She submits that the fresh report will 

be filed within one week disclosing the progress which has been 

made till now. She has also submitted that the NIH will give the 

draft report by 08.08.2025 which will be verified by the Flood 

Division of the Irrigation Department of Moradabad within 30 

days and the flood plain will be demarcated by the end of October 

2025. She has made this statement on the basis of the instructions 
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received from Mr. Naveen Kumar, AE, Flood Control Department, 

State of UP present in the Court. 

 

2. That after obtaining all requisite base-line data for demarcation of the 

Flood-Plain Zone (FPZ) of the Ramganga River from the Director, Survey of 

India, Lucknow; ISO Irrigation & Water Resources Department, 

Uttar Pradesh; the Central Water Commission; and other allied institutions, 

this Division transmitted the same to the National Institute of Hydrology 

(NIH), Roorkee (Haridwar). 

3. That NIH, vide e-mail dated 18 June 2025, intimated that the draft FPZ 

demarcation report would be furnished in the first week of July 2025; a 

print-out of the said e-mail is annexed hereto and marked ANNEXURE - 1. 

4. That NIH’s subsequent Letter No. SWHD/NIH/2024-25/CS-302 dated 

15 July 2025 (received the same day) records an unavoidable delay and 

confirms that the draft report will now be supplied on or before 

08 August 2025. A true copy of the letter is annexed hereto and marked 

ANNEXURE - 2. 

5. That upon receipt of the draft report, this Division shall immediately 

commence ground-truth verification and thereafter proceed through the 

following clearly defined stages for the Moradabad urban stretch of 

approximately 15 km: 

o Ground-truth verification – 9 august- 7 September ; 

o Final report by NIH after verification 01 month  – 8 September – 7 

October 2025; 
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o Statutory notification under the applicable Flood-Plain Zoning Rules 

– 01 month (8 october-6november); and 

o Preparation of project estimates, grant of technical & financial 

sanction, tender process and execution of physical demarcation 

works – 03 months(7 November- 4 February 2026). 

The total time required for the Moradabad urban stretch thus aggregates to 

06 months from the date of receipt of the NIH draft. 

6. That the corresponding schedule for the entire length of the Ramganga 

River—measuring approximately 526 km—is as under: 

o Ground-truth verification – 02 months (9 August – 7 October 

2025); 

o Final report by NIH – 01 month (8 October- 6 November 2025); 

o Statutory notification – 01 month(7 November-6 December2025); 

and 

o Project preparation, sanction, tendering and execution – 06 months 

(7 December-4June 2025). 

The total time required for the full-length demarcation consequently comes 

to 10 months from the date the NIH draft is received. 

7. That accordingly, the FPZ demarcation of the Moradabad urban stretch 

will be completed within about six months, and the demarcation of the 

entire 526.00-km length of the Ramganga River within about ten months, 

calculated from the date on which the NIH draft report is delivered to 

this Division. 
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8. That the above schedule has been framed strictly on the basis of the 

communications and data presently on record and reflects the realistic 

time-lines necessary for each statutory and technical stage of the demarcation 

process. 

THROUGH 

 

 

Date:22.07.2025                         

Place: New Delhi 

PRIYANKA SWAMI 

ADVOCATE 

COUNSEL FOR STATE, UTTAR PRADESH 

F-13, JANGPURA, NEW DELHI 110014 

E-mail:advpriyankaswami@gmail.com 
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lN THE HON'BLE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, Nl:W DELHI ln Original Application No. 603 of 2023 
ADESH KUMAR Y/\D/\V 

VERSUS STATE OF UTTAR PRAI?ESH & ORS 

AFFIDAVlT 

... APPLICANT 

... RESPONDENT(S) 

I, NAVEEN KUMAR , ~ged about 31 years s/o Sh. Suresh Kumar is presently posted as Assistant Engin:~er, Floou Division Moradabad, lJP. Do so\emn\y affmn 
as under: Presently at New Delhi 

l. That l am posted as stated above and well conversant with the facts of the present case and as ~uch competent to swear this affidavit before this Tribunal. 2. That the accompanying report has been drafted by our counsel upon official record. 

3. That the contents cjf the accompanying report are true and correct, and the knowledge has been derived from official records and nothing material has been concealed ther:efrom. ---,... 
1.~,\o ---'~ o:f· 6Zoz,z 1icz 

UO!SSIUJ 
61oz19oeu . 
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DEPONENT 

VERIFICATION 

Verified on solemn affirmation at New Delhi on this __ ;z_ AyJlll 2025 2025, 

that the contents of the foregoing affidavit are true and: correct to the best of my 
. . 
. . 

knowledge and no part of it is false and 11:othing ma:te~al has been concealed 

DEPONENT 
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